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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 
CUTTACK BENCH: CJTTACK 

REVThW AP?JICATION NO: 59 OF 1993 

Date of decision:Februaryl6,1994 

Union of India & Others 	.. . 	 Appi icants 

V rsus 
P 

H.K.Naik 	 . .. 	 Respondent 

(FOR INSTRUCTIONS) 

Whether it be referred to the reporters ornot? JC 

Whether it be circulated to all the Benches of the /C 
Central Mminiftrative Trl.bunals or not? 

-1 
(H.RAJ RA RASAP) 	 (K.P.ACHARYA) 
NEMBER( pJ) 	STR!!VE) 	 VICECHIJN 

16 P18 91. 



CENTRMJ  APMINISTRATIVE TRIBUNAL  
cUTTACK BENCH :CUTTCK 

Review pplication No. 59 of 1993 

Date of decision:February 16,1994. 

Union of India & Others 	
0-0 	 1pp1icant 

Versus 

H.K.Najk 
	

Respondent 

For the Applicant 	••. Mr.Ashok Mjra,Senjor Standing 
Counsel(Ceritral) 

For the Respondents ••• M/s.Deepak Misra, A.Deo, 
B.S .Trioathy,P .Panda, 
B .K.Sahu,Advocates 

CORAM: 

THE HONOURABLE MR .K.P .ACHYA, VICE-CHAIRMAN  
& 

THE HONOURABLE MR.H.RAJENDRA PRASJP,MEMBER(ADr.) 

JUD GM ENT 

K.P.ACHRYA,V.C, 

	

	This Review Application arises out of the 

judgment passed in Original Application No.486 of 

1993 disposed of on 14th September,1993 in which 

we had directed disposal of the discipdinary proceeding 

within a stipulated period nd we further stated 

that in case  the suspension order has not been 

confirmed by the higher aithority namely by the 

Supdt, of post off ices,the order of suspension is 

deemed to have been quashed.This part of the order 

is sought to be reviewed 

2. 	We hae heard Nr.shok Misra learned eenior 

Standing Counsel(Central) and Mr.B.S.Tripathy learned 

counsel appearing for the Respondent in this Review 

Application.Mr .Ashok Mthshra invited our attention 

to the facts stated in  Annexure B andC.AnneXure B 

ç
is a circular issued by the competent authorthty on 



KO 

13.5.1988 stating that cases of put off duty must 

be brought to the notice of the higher authority 

and it should be zatified' by that authority within 

one month,hile inviting our attention to AnneXuLe 

C,Mr.Mishra contended that this rule has since been 

changed vide letter No.ST/10_1/65Pt,III(Corr) ciated 

2nd Pebrury, 1990 in which it has been stated that if 

the appointing authority has placed an .D.D.A under 

suspensionthe matter need not be referred to the 

higher autbority for confirmation,Therefore,Mr.Mjsra 

contended that in the present case,t1-  E.D,D,A. 

haing been appointed by the SDIP who is the 

appointing authority,no further reference need be 

made to the Supdt of P0St Offices for confirmation. 

we think there is substantial force jnthe contention 

of r4r.Ashok Mjsra learned Senior Starir'g Counsel 

(Central). 

In the circumstances stated above,we direct 

that the observations of this Bench quashing the 

order of suspension id hereby reviewed,It may be 

treated as cancelled. 

Thus,the Review applic,-::tioA stands allowed 

leaving the partie to bear their own costs, 

1r 

Member (Adm ni rative) 	'' 	 VjceCharman 

Central Adnrn.  Tribunal,  
Cu.ttack ench/K.?"bhanty Uj 

16.2.1994, 
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